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taken the stead that with 100% 
foreign- equity, manufacture of sophis­
ticate#- equipment by the company 
may be- permitted hut on the basis of 
100% export; and also refurnishing of 
ASUXS equipment for sale/lease in 
India is being phased out. These and 
othac activities of the company are 
currently under examination and will 
be governed by the Foreign Exchange 
Regulation Act, 1973,

(b) and (c). No proposal has been 
received from the firm regarding the 
dilution of its equity. The question of 
Government taking any decision con­
cerning this aspect does not therefore 
arisei

Steps taken by I.T.I. Bangalore to 
acquire latest knowledge

•359. SHRI P. K. DEO; Will the 
Minister of COMMUNICATIONS be 
pleased to state what steps have been 
taken by the Indian Telephone Indus­
tries, Bangalore to acquire the latest 
knowledge about the telephone 
industry in various fields?

THE MINISTER OF COMMUNICA­
TIONS (SHRI K. BRAHMANANDA 
REBDI): The Indian Telephone
Industries Ltd., have laid consi­
derable emphasis on research 
and development. The R. & 
D activities are being increased by 
the Company considerably, during the 
Fifth Five Year Plan period. A pro­
vision of Rs. 4.10 crores has been in­
cluded in the Draft Fifth Five Year 
Plan for the purpose. The Company 
is keeping in touch with the latest 
development in the field of telecom­
munications in the advanced coun­
tries;

ISHplrtWl. Land for Calcutta 
XstaphA&es

* m . &Sm SARJOO PANDEY:
Will the Minister of COMMUNI- 

C#TH3M& be pteaaed «o state;
(«*, iNtetfaec, Government propose to 

acquire a costly land for Calcutta

Telephones at Chowringbee Hoad, 
Calcutta despite acute financial crisis;

(b) whether the land is situated at 
the fringe area of the concerned Cal­
cutta Telephone Exchange;

(c) the facts regarding technical 
feasibility including1 cable laying' pro­
gramme; and

(d) under what consideration ac­
quisition is being ordered?

THE MINISTER OF COMMUNICA­
TIONS (SHRI K. BRAHMANANDA 
iREDDY): (a) Government proposes to 
acquire 0.6 ares of land at 33A, 
Chowringhee Road, Calcutta tlhrough 
land acquisition proceedings.

(b) N0 Sir.

(c) Technical feasibilities have been 
examined.

(d) There is a conceni ration of de­
mand for telephones in and around 
this area.
Issue of Licences to Entrepreneurs who 
Guarantee export of their Products

•361. SHRI S. N*MISRA: Will the 
Minister of INDUSTRIAL DEVELOP­
MENT AND SCIENCE AND TECH­
NOLOGY be pleased to state:

(a) whether Government have taken 
any decision to issue licences to those 
entrepreneurs who guarantee 60 per 
cent exports of their products with­
in three months of the date of licence;

(b) if so, how many firms whose 
applications are already pending with 
Government for grant of licences have 
offered to meet the requirements for 
exports and the number of parties to 
whom licences have already been 
sanctioned under the said scheme;

(c) whether this scheme is also ap­
plicable in the case of monopoly 
houses; and

(d) if so, how many of them sire be­
ing considered for the grant of licen­
ces?1

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY AND AGRICULTURE 
(SHRI C SUBRAMANIAM} (a) to
(d) Govemntent’s policy is to en­
courage setting UP of industrial under­
takings which are mainly export- 
oriented Special consideration is 
given to those categoxies of cases in 
the grant of industrial licences, etc 
In regard to monoply houses, foreign 
companies etc Government’s policy Is 
to consider the issue o f industrial 
licences m areas other than those 
stipulated in Appendix I of the indus­
trial Policy Statement of Febuary,
1973 provided a mui'muTi export 
obligation of 60% per annum is 
offered In areas reserved for small 
scale industry, the export obligation 
should be a minimum of 759f Gover­
nment also consider whether balance 
of production which would be market­
ed within the country is of such a 
nature as not to swamp the other 
producers

During the penod from 1-1-73 to 
Ust March, 1974 105 applications for 
the grant of industrial licences were 
received in which 60% or more of 
production was offered for export 
Out of these 38 schemas were approv­
ed and 29 schemes were pending as 
on 3lst March 1974 <8 themes were 
either rejected or withdrawn Out of 
the applications which were pending 
on 31-3-74, 7 applications belonged
to companies covered by the MRTP 
Act
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